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SHRI D. R. CHAVAN: Regarding small
assistance, I have not got the figures
separately with me. If the hon. Member has
got any complaint, let him send it on to me.
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t [OFFICERS FROM MADHYA PRADESH IN
1.LA.S.

*428. SHRI NIRANJAN VARMA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) the number of officers from Madbya
Pradesh who have been selected for I.A.S. this
year;

(b) the educational qualifications of these
officers and the posts they have been holding
permanently so far; and

(c) whether in the selection of these
officers their character and popularity have
also been taken into account ?]

TEAW WA | Twa wer (o
sagaee grdt) o (F) =g afqfy
grar oy 13 sfawifet & qEr a9
Fr € & faeg wradta woery &ET
9 JIAl X 97 Ia9  qdraft & g
AT AT

(=) =an owfam & o1 @ 2
AT YIS TEA F AT 97 @
& AT |

() =37 v g afgwfal &
sfex afwaen 97 91 ene f&Gar s
g | 7 wfeeratl # FawT STEATE)
AGT IAF FAAAT % qfETdl AGT HW
sfamfeat & apg seg] 9T 694

HITEAE

t(THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
TAISUKHLAL HATHI) : (a) A list of 13
officers who are considered suitable for
promotion to the [.A.S. as and when vacancies
arise has been prepared by the Selection
Committee.

(b) The information is being collected
and will be laid on the Table of the
House as soon as possible.

(c) The selection is made taking into
consideration the officers' character rolls
which include reference to tbeir integrity
and relations with members of the public
and with other officers.]
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t[ ] English translation.
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SHRI M. P. BHARGAVA: May I know,
Sir, what was the difficulty for the Minister to
get the information within the specified period
given in the notice of the question, because [
presume that all these 13 officers belong to the
Madhya Pradesh cadre and all their particulars
must be with the Madhya Pradesh Gov-
ernment or even with the UPSC, who had
selected these candidates ? Why was it ni>t

[RAJYASABHA]

possible to collect the information cither from
the Madhya Pradesh Government or the UPSC
and place it before toe House rather than
saying that the i'iformation is being collected?

SHRI JAISUKHLAL HATHI These
officers are not selected by the UPSC. They
are serving officers in the Madhya Pradesh
Government belonging to the Madhya Pradesh
State cadre and 25 per cent, of the cadre posts
sanctioned can be filled by promotion. So,
these officers are being interviewed .

SHRIM. P BHARGAVA : By whom?

SHRI JAISUKHLAL HATHi By a
committee consisting of Secretaries, Com-
missioners and a member of the UPSC. They
select the requisite number of officers from
the list that is before them. Now, thesa
officers are already serving. Therefore . . .

SHRI M. P. BHARGAVA:
particulars aa- with the
India.

So, the
Government of

SHRI JAISUKHLAL HATHI : These ate
not with the Government of India. The
difficulty is that unless we get it from the
Madhya. Pradesh Government, [ could

ft* Questions 2428

not lay it on the Table of the House. We have
already written to them and as soon as they
send it, we shall lay it here
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SHRI M. M. DHARIA : Is the Government
aware of several confusions created by the
newly appointed IAS Officers and, if so, may
we know what arrangements have been made
by the Government to train these officers prior
to their taking charge of their departments ?

SHRI JAISUKHLAL HATHI :  So far
as the new recruits to the IAS are concerned,
we have a training course for two years and
they are being trained. Here these officers are
already trained. They must be holding the rank
of Deputy Collector and they must have put in
eight years of service. So, the training is there.

SHRI i A. P. CHATTERIJEE: The hon.
Minister has said that before these officers
were recruited to the IAS, their character
verification was made. Now. generally such
character verification is made by the police. If
so, will the Minister tell the House whether he
is thinking Of stopping this practice of cha-
racter verification by the police because the
character of the police itself is not above
reproach ?
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SHRI JAISUKHLAL HATHI: I may
respectfully inform the Member that here the
character verification is not character
verification by the police authorities. These
officers are already in Government service and
working. They must have put in at least eight
years' service. So, their character rolls, which
are official confidential records, are written by
their superior officers and not by the police.
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DR. SHRIMATI pHULRENU GUHA:
We have been told by the hon. Minister that
the officers are trained for two years. I would
like to know whether they are trained in the
offices or whether they are trained also how to
deal with the public.

SHRI JAISUKHLAL HATHI: That is
included certainly, how to deal with the public
also.

SHRI B. K. GAIKWAD: In Madhya
Pradesh the Scheduled Tribes are in big
number as well as the Scheduled Castes.
May I know how many officers are there in
the [.A.S. from these classes because they
also form a big majority in the State itself ?

SHRI JAISUKHLAL HATHI: I do not
have with me the figures of I.A.S. officers
recruited in Madhya Pradesh. But I may tell
the hon. Member that the posts reserved for
IA.S. and L.P.S. have been filled for the last
three years at the U.P.S.C. interview. But so
far as Madhya Pradesh is concerned in this
I have not the figures.

[ 12 AUG. 1966 ]

to Questions 2430

SHRI P. K. KUMARAN The hon.
Minister stated that character verification is
not police verification. May I know whether
there is a confidential verification by the
police of all these employees, whether 1.A.S.
or Class II or Class III, and on the basis of the
political links of their fathers and others these
employees are being removed from service
before they are confirmed ?

SHRI JAISUKHLAL HATHI: As T said,
so far as the present question is concerned, it
is a question Of selecting officers who are
already serving. They have been enrolled or
admitted into the provincial or the State
Service. They have put in eight years' service.
After that this question of police verification
does not arise.
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SHRI I. K. GUJRAL: In Madhya Pradesh
and elsewhere a percentage of officers in the
ILA.S. are recruited from the Provincial
Service. That is what I have understood. May |
ask the hon. Minister, does he not feel that
these people who are picked for the I.A.S. are
sooner or later supposed to come to Delhi ? I
suppose they do ? May I ask him if he is
taking adequate steps to see that the training
they get while serving or before that is
adequate for all-India purposes ? It is
absolutely essential that a small course for
orientation on an all-India basis is instituted
for these officers. May I ask him if the
U.P.S.C. or any other authority has drawn the
attention of the Minister to this that some sort
of an all-India orientation course for these
officers is called for ?
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SHRI JAJSUKHLAL HATHI : There are
certain institutions, for example at Hyderabad,
where the officers alfter they have received
training are also sent.

SHRI L K. GUJRAL: All of them?

SHRI JAJSUKHLAL HATHI: Not all but
some.

SHRI I. K. GUJRAL : In the case of the
LLA.S. before they came to be borne on the
LLA.S. cadre, why does the Government not
feel that this training is essential so that they
develop an integrated all-India attitude ?

SHRI JAISUKHLAL HATHIL: It is a
suggestion which needs some consideration.
The question is whether all the IA.S. officers
would come to Delhi or a few would come.
But that is a suggestion which would be
considered.

*429. [The questioner (Shrimati Sarla
Bhadauria) was absent. For answer, vide col.
2447 infra, ]

REPORT OF SOVIET EXPERT REGARDING
SAFETY IN MINES

*430. SHRI CHITTA BASU : Will the
Minister of LABOUR, EMPLOYMENT
AND REHABILITATION be
pleased to state :

(a) whether the team of Soviet Experts has
submitted its report on the safety measures in
the Indian Mines; and

(b) if so, (i) what are the recommendations
contained in the report; and (ii) what action
Government propose to take thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI SHAH
NAWAZ KHAN) (a) Yes. The team
submitted its report in August 1961.

(b) (i) and (ii) A statement showing the
recommendations made by the Experts and the
action taken thereon is placed on the Table of
the House. [See Appendix LVIJJ, Annexure
No. 33]

[RAJYA SABHA]

to Questions 2432

SHRI CHITTA BASU: The document
reached me late and, therefore, I could not
study it. May I know from the Minister
whether any of the recommendations made by
the Soviet experts was found not feasible for
the Government to act upon? If so, which are
those recommendations of the experts ?

SHRI SHAH NAWAZ KHAN: All the
recommendations were found to be very
useful. Some were found to be immediately
feasible; others were not found to be
immediately feasible because of the shortage
of equipment and other technical reasons.

SHRI CHITTA BASU: Is it because of the
fact that the colliery owners did not like those
recommendations of the Soviet experts to be
acted upon by the Government ?

SHRI SHAH NAWAZ KHAN : It was not
that. As I said, some of the equip--ment was
highly sophisticated and it had to be imported;
it was not manufactured in the country like the
Methanometer and other equipment. That we
are doing gradually.

SHRI CHITTA BASU : May I know
whether the recommendations already tct-ed

upon are being implemented by the employers
?

SHRI SHAH NAWAZ KHAN: The action
taken I have indicated in the statement which
has been placed on the Table of the House. It
is a long statement; there are a number of
recommendations but very many of the
recommendations have been implemented.

SHRI T. V. ANANDAN: May I know why
they went it for Soviet experts when in the
world the United Kingdom are said to be
experts in the mining industry ?

SHRI SHAH NAWAZ KHAN: Wc
requested the I.L.O. to depute some experts
and it was the International Labour
Organisation who selected the experts.

SHRI D. THENGARI: Who bore the
expenses of their stay and work? What was
the total expense ? How many of the
recommendations were accepted and how
many of those were rejected 7



